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ⅣIcct  No/Datc:5/80-Status:      .Case No.:15/5/80- PartY Name:WELD

ALCLIIOI} FUSE PVT. LTD '

/19

DATED 28.6.2018

ln certain cases the decision of the Norms committee refers to the Recommendations /

observations / Deficiencies received from the concerned rechnicar Authority. wherever

applicable, a scanned copy of such document has been placed at the end of the Minutes' in

running serial orders. The scanned copies uploaded is to be accepted' The U'O NO / O'M No

of the scanned copy is reflected in the minutes'

(i)Itisalsoinformedthatallapplications/representations/replytotheDeficiencyletters
etc. may be sent to sh.s.B.s.Reddy, Additional DGFT and chairman' NC-I' The

email address is :sbsreddy@nic.int-nc1'dgft@nic'in' All firms are also requested

to mail/send their present valid email addresses so that correspondences can be

made through email onlY'

ThemeetingNo'05/lgoftheNormsCommittee(NC-I)forthelicensingyear20]17-
20l8dated2S.6.z"otst,etaundertheChairmanshipofSh.S.B.S.Reddy,AdditionalDirector
General of Foreign Trade to consider the applications-under Duty Exemption / Remission

Schemes (chapter-4) of Foreign Trade porilv'zor 5-2A2.0 / Handbook of Procedure Volume'

The following Members of the"committee were present in the meeting: -

ALC2/2018
28.06.2018

IDeferred

File RLA Filc Lic,No/Datc:0910053 Dcfcr Datc:HQ
:01/80/050/00064/AM19 :09/24/040/00179/AⅣ

l13 211

/
06.07.2012

/t'
nda and noted that hard coPY

Decision : The committee considered the case as per age
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準議
盤ギ I甘 1彎 |LIMITED

File Lic.No/Date:31100668041     1‰̈ 側脚3/040/00049/漱
渤聯曲 |

Decision:The cornlnittee conSidercd thC ca〔

柵燎i樹 Tttlryt:attliP罵鳳
be rdeCtCd・ Casc is deferrcd.                            _      _
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HQ~~~ 事やⅢ
~~~面
画げDttα酬∞“

ηl  l^● ′̂4ハ ′^^■ n^′ Aヽ f10 1ξ

i6180/050/00054/AM191:09/24/040/00182/AM1815    2017           1
117.07.

/                    1//     /     ……
話iぬ pr6dutt l i薇品」品al

Decision:Thc comrnittCe notcd that cXport item is pharmac

tO transfer thiS Casc tO DES― III section for flxation of norms.                  _ _ _

i霊2鳳
m"揃1鳳話ぶ計辮監iぶ

品夕血
1臨:

28.06.2018                    1LTD.
Filc Lic.No/Date:0910065278‐      |
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Decision : The cOmrnittee cOnsidered thC CaSe as per agcttd五
 五五ど dLcidこ a to send thC

application to MSNIIEお r thcir cxalnination and COmmCnts.

case  No■ 2ん慇0‐ Pany Namα SHRE｀OI造
冦2201ざ

°Dttα賀 0-1輩

‖ ltedl
ALC2/2018         LINIITED

128.06.2018            1         1

iお iお 6ヽ/b話:34100433671   1

器8ν05υ0005 νAぶ穿1跳ち″o4餅9",1/
5 Decision:Thと こommittee considered thc(

胤乳龍雷ぶT∬腐:譜
iΥ
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clause.

case is deferred

RAconcemedmaytakefurthernecessaryactionaSperthedecisionofNC

炎



Case ~面 0■ 1320/80-い arty~~Namα AZAD tteet′ ^^1が
°/Dtte:5/80-Statu“  |

′^^lo           A nnrnt7● rl

k薔 2201デ

U ・̈ ~口 UV I謙

こ NEERNG   ALC2/2018    Approve

PRIVATE LIMITED   28.06.2018         1
ALし ん′んU■ ′          ´工` ~~~~~~

PRIVATE LIMITED   28.06.2018
Fiiさ ltiと 6`′batと :o910065359

器8υ05υ00377Aぶ″IЪちィ04υ00227A¥lY,1・ 9,・aり_____
0910065359+~~~~~~~~1

o..irior, : The committee considered the case as per agenda and deliberated on the

matter in the presence of technical representatives of DH'' P':1,1i1Yt#.f;-",: *::l*:
il'ffi t; lil: x::X5"H:;iffii" ;; ;'i;; il;' d* i si'on^taken :{ X:1 i ts meetin g

no 2/80 dated 25.4.2017 in respect of lidv.authorisation no 0910063936 dated 15'7 '2016''

-- *lr;,.n,on [o^*---11^-r"rArAp, m; -- N"/D"I"5/8G 'Ft"tus:---

) as under :-

The import item X 12CRNIMOY 12-2( stainless steel Bars ) is allowed

content in export product with condition ihat the weight of the export product

as mentioned in ShiPPing Bill'

I

i

1.91 t g/ke 
I

to be taken !

RA concerned maY take further necessary action as per the decision of NC

CaseNo.z47l20t80.PartyName:AZADMeetNo/Date:5/80-Status:'
ALC2t20l7 ENGINEERING ALCzl2}lS Approved

PRIVATE LIMITED 28.06.2018

Irr) File RLA File Lic'No/Date:0910065360

,oisotoso/0O4 1 1 /AM I 8/ :09 t24 I 040 I OO228t AMtSt 22.08.2017

Decision : The committee considered the case as per agenda- and. deliberated on the

matter in the presence of technical representatives oi OHII Otpp and MSME' It. is decided

7 to ratify the norms on repeat Uuri, ut po the earlier decision taken by NC in its meeting

no 2/g0 dated 25.4.20t7 in respec, oi(iJu.uuthorisation no 0910063936 dated 15'7 '2016

) as under :-

TheimportitemX12CRNIMOYl2-2(stainlesssteel.Bars)isallowed
content in export product with condition ihat the weight of the export product

as mentioned in ShiPPing Bill'

RA concerned may takc further necCSSary act10n as

|

1.91 kg/kgl

to bc takeni

per the decision of NC

case No.:45/20/so-iFurtv Nu*.,sNeRrE-9,Il|1:* 
- No7oil''slsori**u''' 

1

ALC2t20l7 TENGINEERTNG PVT ALCZl2}l8 iDeferred I

LTD 28'06'2018 
l

HQrit.zu-aFile:Lic.No/Date:0910065374
:01/80/050/00409/AMjgi-.o9ti+to!olo||?T|2lAM181.23o870|7

Decision : The .o-*itt.. .oriiO.r.a tn. case as pt' ugtndu and decided to send the I

applicltion P MSM;';;;;;;;amination and comments' case is deferrldt'.'- -WE'
c. ' ..:

Sr'l' .,'t'

3 "' -.ii'i
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ect   No/Datc:5/80-Status:   |
Transferre l

NamαTEENAvic22018    h   lcase    No.:14/5/80‐ IParty
LABS HMTED 

引 .“2∝ 8  =__1
ALC2/2018                        28

Ъ.ヽ3'う農さ:65165`343 1       1
rifぎ 1良LA          Filc lLi

9111)80/050/00063/AM19 109/24/040/00274/AM18 16
107.09.2017                 _    _

1/
/

‐Decision:The comrnittec noted that cXport itcrn is pharlnaceutical products.It is dccidcdl

tO transfer this Case to DES¨ III scCtion for flxation of norrnS.                        _

MceI ~ヽo/5読さ:5/80-Status:  :
,:11/20/80‐ Party    Namc:AZADI               IApprovedi

ALC2/2018
case   No(      ENGINEERING

28.06.2018      _ _    _   _  ‐
ALC2/2017

PRIVATE LIMITED  
‐Lic.No/Date:0910065501      

‐
ri181RLA         FileHQ                             liも

さittga gtt thcl
:01/80/050/00375/AM18/ :09/24/040/00281/AM18/126.09.2017

さrca the casさ as per agCnda and dCsME.It is dccidedlcomrnittcCconsidilrepresentativesofE)HI,DIPP and M NC in its rneetinglDeclslon The

matter in thc prcscnce of techrlic:is as pcr the carlicr dccision taken by
10 to rttitt thC nOrms on rCpctt bas respcct Of(Adv.authOris江

10n no 0910064519 dttcdi
n0 8/80 dated   18.7.2017 in

23.12.2016)as undCr:_

Thc import item``Material ST70AH/X4CRNICUM0 14-5(stainless stecl
a1lo、ved 2.28 Kg/Kg contcntin export product.

RAconcernedmaytakefurthernecessaryactionas-Per|edgcisronofN-C

Case No.:12/20/80-Party

ALC2ノ2017 ENGINEERING ALC2/2018

PRIVATE LIⅣIITED   28.06.2018

Bars )" is

靡  側 剛
Decision:The cOmmitee considercd the

mattcr in the presence of techniCal rcpresenl
H ttrttt癬

:rml:L8::γ TS籠轟rr:
23.12.2016)as under:―

脚 1:憲翼Ittt晋:WIttFUM°
Иづいd」eSS Std

RA concernedrnaytake furthcrneCessary action as perthc deciSiOnof N9

Bars )"
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case   No。 :15/20/80-
ALC2/2017

Party Name:AZAD Mcct
ENGINEERING ALC2/2018

IRIVATELIMITED  p8.06.2018 幽

153cisioI:The~53■ mitte 6。話dcid lc

rnattcr in thc prcscnce of tCChnical reprcscn
12 to ratltt thC nOmls On rcpeat basiS as perl

no 8/80 datcd   18.7.2017 in rcspect c

需蕊蕊瓢需膨万蕊扇認晰蕊鸞
α酬∞
“
の61 1

I

The import item "Material STT0AHD(4CRNICUMO 14-5 ( stainless steel Bars )" is 
I

allowed 2.28KglKg content in export product' 
i
I

.RA T19.rr.d ryLgk"i4hT9""""v 3:t':1" pq$,lt:ryry1I9-- I;,:" w

23.12.2016)as under:_

The impo■ item“Material ST70AH/X4CRNICUM0 14…
5(stainless stcel Bars)" iSi

a1lowcd 2.28 Kg/Kg contCntin export product.                        |

RA conccmed may takc further ncceSSary action as perthe dcciSion of NC       i

l茎 2201ギ
∝ 1群2υ8卜

lmINEEぷ き
αAZAD造

冦22ビ
JDttα夕8)1潮

胤 cdl

PRIVATE LIヽ41TED   28.06.2018         1      1

:LA         rilさ Lit.N6/bat81o01o663453  ~~ |HQ          File R
:01/80/050/00382/AM18/1:09/24/040/00276/AM18/126.09.2017            1        1

-   ― ―一 ― 一
~~~~―

融I― and■3而こrated葛
~thc~

lDecision:rrhc cOmlnittce considered thC Casc aS pcr agel

3 mm∝ h icy∝mt tt棚」∫Tざ≧1轟恐∬Lぷ導織∴ど鰍 :|to ratify thc normS On rcpO

n0 8/80 dated  18.7.2017 in respcCt Of(Adv.authOrisation no 0910064519 datedi

14-5 ( stainless steel Bars )" itl

14

23.12.2016)as under:―

Thc import item ``Material ST70AH/X4CRNICUNIIO

a1lo、ved 2.28 Kg/Kg contentin export product.

RA concerned may take furthcr ncccSSary action as perthe decision of NC      I

霊 2ふ 1が
∝ 卿 訃

1絲 Ж 鵬 1墾

D性
:2が

は 帰

1聯 lel

‰膠 8去曲 4/040/002781語
聰 :面″
~|

AM18/126.09.2017      1    1

Decision:The cOmmittee considcrcd thc C

l電話澪1::群露
lil鷺
繰繁
li:i:軍扉li

23.12.2016)as under:_

ゞ



CaseNo.:46l20/80-PartyName:AZADMeetNo/Date:5/80-Status:'
ALCZ,Z,..T ,ENGINEERING ALC2l20l8 Approved

.PRIVATE LIMITED 28.06.2018 .. . - ,.
HQFile.RLAFile.Lic.No/Date:09100654991]
:01/80/050/00410/AM|81:09l24lo4oloo279lAM18/26,09.2017i
Decision : The committee considered the case aS per agenda- 

""d. .d:],.b,.j"...9 :" . lh:

15 ,matter in the presence of technicaf ."p."r.t t"tives.oi Ogi, Otpp and MSME' It is decided

to ratify the norms on repeat uurl, i, p.r ,tr. earlier clecision taken by NC in its meeting

no g/g0 dated tg.7.2ll7 in ,.rp.ii oi (aor.uuthorisation no 0910064519 dated

23.12.2016)as undCr i_

Thc import itcm“ⅣIaterial ST70AH/X4CRNICUMO

a1lo、vcd 2.28 Kg/Kg contcntin cxport product.

RA concerncd may take furthcr neccsSary actiOn as per thc decision of NC

l4-5 ( stainless steel Bars )" is

14‐ 5(stainless steel Bars)'' iSI

CaseNo.:55/20/80.PartyName:AZADMeetNo/Date:5/80-Status:,
ALC2l20l7 ENGINEERINC ALC2l20l8 Approved

PRIVATE LIMITED 28 06 2018 
.- ,^,1

HQFileRLAFileLic.No/Date:0910065494
:01/80/050/00419/AMi^81.0912410401002751AM18/26.09.2017

Decision : The committee considered the case aS per ug.l93^und. .d,.],'Y""q q, .lh:

16 matter in the presence of technical t.pt.r*trti,es.oi DHi DIPP and MSME' It is decided

to ratify the norms on repeat Uu.i. ir;;;ht earlier decision taken by NC in its meeting

no g/g0 dated tg.7.2Ot7 i, ..rp.ii-oi lAdu.authorisation no 0910064519 dated

23.12.2016)as undCr:―

Thc import itcm``Material ST70AH/X4CRNICUMO
a1lowed 2.28 Kg/Kg contcntin cxport product.

RA concemed may takc further necCSSary ac●
on as per ie dcmm2n of NC_______1

case   No.:43/20/80‐
ALC2/2017

Pany  NameiSHAKTI
PUMPS(INDIA)LTD., IALC2/2018

28.06.2018

Approved

HQFile.RLAFileLic.No/Date:5610005223
:0i/80/050/00407/AM .81.5612410401000231AM18/04.10.20117]

Decision : The committee considered the case as per agendl 11 is decided to ratify the

l7 norms based on the written .on1*.n,, furnished by Ofpp t Technicl support ) O'M No'

7136118/T5/08 dated 18'4'2018 as under:

Exportltem:SubmersibleMotorsofvariousHorsePowers(HP).

Import Item norms allowed :-

i. ffre o/o of wastage on net content for items at

;"r[.t decision oi Not*t committee Meeting no ;♭譜温温.:.11ツ
Cl鳥
:I∬

|
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I性
:22ビ
♂Dttα yЮ_1器
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28.06.2911  _1   1
HQ          FilelRLA         File Lic.No/Date:56100052471      1
_^1′ Oハ /∩く∩/∩∩′∩Q/Aヽ /fl父 / ・ヽバ/つ4/040/00024/AM18/25.10.2017:6)80/050/00408/AM18/:56/24/040/00024/AM18/25.10.2017

m:ゝぶ‰T翼1凝 1°1柵きL魚∬:;ral鰐ィ臨脚11:∬財盤|
INo.7/36/18/「FS/08 datcd 18.4.2018

Export ltem i SubmerSiblc NIIotors of Various Horse PoWers(HP)。

博
1鷺lLTwl蠅:d驚よ10威eiぉr蠅 ∬ゝδb譜潔温.:.」PCI』洲∬
earlier decision of NollllS COrninittceヽ

4ec

No. 5610005016 dated 27.10.2016)
ii.The items at sl. No 3 and 4 allowed as per SIONc-1519

iii. The remaining items may be allowed as per GN-4 with accountability clause'

iv.The import items should be of relevant grud., size, thickness, diameter as contained in

the export product. The net content of ablve inputs in the export product should be

certified by jurisdictional GST Authorities'

RA concerned may take further necessary action as per the decision of NC

|

No. 5610005016 dated 27.10'2016)
ii.The items at sl' No 3 and 4 allowed as per SIONc-1519.

iii. The remaining items may be allowed as per GN-4 with accountability clause'

iv.The import items should be of ,.t.runt grud., size, thickness' diameter as contained in

the export product. The net content of abfve inputs in the export product should be

certified bylurisdictional GST Authorities'

RA conccrned may takc furthcr ncccSSary act10n as
per the decision of NC.

1従2/2017 No■
920β O‐

墨E£器:晶
AND PI造き2201ざ

°Dttαy80-1黙
edl

28.06.2018    1  1

19器
8υ05υ0037νAぶ :「胤た4Ю4υ0014VAぶ :「譜∬りRttα

04101636671  1

Decision : The comΠ llttec considered thC CaSe as per agさ
nda and decided to scnd thel

application to ⅣIS｀/1E for thcir cxallnination and cornlncnts.

Case is deferred.



20 HQ

case     No.:6/5/80-Party Name:DILIGENT Mcct   No/Datei5/80-
ALC2/2018         SCM    SOLUTIONSIALC2/2018

PRIVATE LIMITED   28.06.2018

FilciRLA          File Lic.No/Datc:0910065648

:01/80/050/00055/AⅣ l19/ :09/24/040/00391/AⅣ l18/ 108.11.2017

Decision: 「́ he comllllittec considercd the casc as per agenda and decidcd tO dcfer thc

casc.

つ
乙

‐Ⅳlect    No/Datc:5/80-Status:  
‐

case    No。 :39/5ノ 80-Party
ALC2/2018        Name:DICKINSON   ALC2/2018        1Approvedl

lFOWLER PVT.LTD. 28.06.2018       _|      |

需瓢    ;
Decision : The committee considered the case as per le9nda and deliberated on the

:^ )^^:A^A

1聴齢需百蕊1驚需嚇悪lttlfi椰滋1覇雌:no 5/80 dated 18.7.2006.6.2017 in rcspect

つ
４
つ
ん

19.8.2016)as undCr:_

i.The import itCm at Sl No.1

accountability clausc.

五.The import itCrn at sl.No.10 to

to 9 & 16 to 88 are allowed on net to net basis with

14 are allowed as per packing policy

RA concerned maY take further necessary action as per the decision of NC J
Case No.:aoli/CO- Party rMeet No/Date:5/80- rsiatus: 

-

ALC2l20l8 IName:DICKINSON ALC2lzOl8 Approved

FOWLER PVT' LTD' 28.06.2018

HQFileRLAFileLic.NolDale:0]10112399
:01/80/050/00089/AM lit ,,oi Dqt040l00208/AM18/ 14.1 1 . ,2017 r ;

Decision , ih. .o-mittee considered the case as per agenda and deliberated on the

matter in the presence of technical representatives oi DHI, DIPP and MSME' It. is decided I

to ratify the norms on repeat basis as per the earlier decjsion taken by NC in its meeting

no 5/80 dated 18.7.2006.6.2017 in relpect of (Adv.authorisation no 0710110286 dated

19.8.2016 ) as under :- 
i

i.Theimportitem atsl No. I to9 &lTtog3areallowed onnettonet basis withl
I

accountabilitY clause. . -,: ^--
ii. The import item at sl. No.10 to l4 are allowed as per packing policy

iii. The import item at sl. No.15&16 are allowed t'OZ UtrfUtr net content in export

products. 
i

RA concerned may take further necessary action as per the decision of NC' 'w
.' "t=, !1as',. r'1 ','ft,-a-d] .*r署熟it[11ヽ illす乱 :H
u」フo9・も■L8



瓢語1〒
蔽
1瓢   百需落
08.06.2018     1

File Lic.No/Date:0310817244‐      1
器8α05υ00417A謂じ雌ら5Ю490068吟聖Y21:lマ911 __|_
231:11::』

111:1::l黒富i:::童鰍li:'。:sLTslβ留缶:LIEll露 lll魂cT:sttcF舗滉
ri:‐

scparatc qty Of COiゝ and st● ps has bcen」 ven and dccded Ю rad″
山C nOmsas under卜  |

1. Import itcnl a1lo、ved vヽith l.065 Kgs/1く g content in thc cxport product.             |

RA conccrned may take lurthCr nccessary action as pcrthe decision of NC.          I

case   No.:48/20/80-
ALC2/2017

Case No.:17120/80- Party Name:l-INIRAY

ALCLI}OI7 MEDICAL LLP IALC2/2018
128.06.2018

Approved

File RLA File Lic'No/Date:0310817416HQ .t'lle r(LA l-"^", ll":'l"l::" "-
:Ot)gOtOSOloo38 1/AM 181 :03 195 lO4OlOO678lAM1 8/ 29.11.2017

24 Decision : : The committee considered the case as per ugt111 *q 
-qt^li9TuJtg :' .lh:

matter in the presence of technical representatives of DHt, otpp and MSME It is decided

to ratify the norms as applied with condition that thickness of relevant plate of import/

RA concerned may take further necessary action as per the decision of NC'

case   No.:40/20/80‐ Party  Name:SHAKTI Nlect   No/Datc:5/80-Status:  |

ALC2/2017        PUMPS(INDIA)LTD.3 1ALC2/2018        1ApprovedI
28.06.2018       1     1

iLlc.ヽ6わ轟:轟 06“う蕊|~ 1
器80/050/∞ЮイA認じ鶴ち″餌mυ

選ザ
・
椰 1孔露雷臨驚鶴 |

Decislon:Thc commitCC Considered the cI
norms based On the Vヽritten conlrnents furll

No.7/36/18/「FS/08 datcd 18.4.2018.

Export ltcm:Submcrsible MOtOrs of Various Horsc POWers(HP)・             |

1ヾ ■ Tttistage onnCtCOntentお r hcms at d.No l,2 and 5」
bヽved as pcr iei

earlicr decision of Norms cOmmittce Mecting no 03/80 dated 09.5.2017(Adv.Auth.|

No.5610005016 datcd 27.10.2016)

ii.The items at sl.No 3 and 4 a1lowcd as per SIONc-1519                  
‐

轟驚藍蓋鮮琳帯猟柵昴:
RA concerned may take further necessary action as pel the decisiol gf NC

く
フ
う
乙

ｑ
ｌ

No/]Datc:5/80-



case   責。.:4生/20/801 Party Namさ liЁёHN61Mcet   No/Date:5/80-Status:  
‐

IALC2/2018         1Approved‐ALC2/2017        FLEX
128.06.2018            ‐         |

血さにおヽ6わ轟:5006652`う 1  1
器8υ05υ0040σA認じ鶴ち″04υ0002シAMly p■122017 _|  |
%胤11凛襟s肥留∬ぷ鐵撃ふ森雷観:器賠:網↓讐Tttti鵬 |

〕10.00MT With 5%wastage;
73.5 MT With 5%wastagc;

1.5 MT With 5%wastagc.

RA concerned lnay take furthcr neccssary actiOn as pcrthe dccision of NC.   _   _

Case No.:6/20l80- PartY a`me:DEE.Meet   No/Datci5ノ 80¨ Status:

ALC2/2017 DEVELOPMENT ALC2/2018 Approved

ENGINEERS LTD.   28.06.2018

‰ 鳳柵 ‰ 嚇
鴛
岬 賦
耐 轟Declsi61:I五8cふ轟ぶiIさ g8。nsidercd the

mattcr in thc prcscncc of tCChnical reprcscnl
27 to ratlfy thc norms as under:¨

i螺地暇∬|よ・t掛樅弩1唾1願熟14前h¨∞untabill
clause.                                                                         |

RAconccrnedlnaytake furtherncccSSary aCti91,S P,rl'P'9'i,19n91卜 IC・

No.:5/20/80 Pany Namc:L&T‐ MHPS｀4eet   No/Datci5/80-Status:
BOILERS PVT LTD   iALC2/2018        1Approved

.28.06.2018            1

器 8:/0::/0:36jAttζ 鷺 痣51101::二  l五
さL`・ °`わ乱&o」 ibttiウ

`3ケ

|  |
7AM18/IH.12.2917  _  : __1

塞l鶴荘鐸寮郁
:」輝鳳鷺鍬需群P鳴悩 ¶sttc出

典野踊il藻輌彙}聯∬拳JS鶯、ぬaccountⅢ
clausc。                                                                             |

イ

Case

ALC2/2017

ρ
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RA concemed may take further necessary action as perthe decision of NC

case   No.:16/20/80‐ Party  Name:SCHOTTIMCCt   No/Datc:5/80-Status:

ALC2/2017        1KAISHA   PRIVATEIALC2/2018        1Approvedi
LIMITED          28.06.2018         1       1

File Lic.No/Date:03108177051     1

.:::180/050/00380/AttSlltt5/040/00751/鱗

ll:巻ii:IIti「::11111111ク驚|‐betisi5」 :十五とcgmmitとざ86itidci31 i五さ。

norins bascd on the written commcnts furn

7/134/2018-TSW datcd 07.6.2018.as under:―                                      ‐

Export ltem:Glass Barrels(SyringcS)in variOus capacities with Our、
vithout necdlc

‐,誌lliをili:il誓I]1]lii勇孟:l:妻載し1:;:ri301渡充糖in:11:l百野llungCr stopper_
IQuantity:4,00,000 nos.

‐m砲 辮 し1郎s Ttthg 24∞ Kg-2鵜O Kg
2.Plungcr Tip/Rubber Stopper/Plunger StOpper― nettO nct

13.Tip Cap一 nettO net

4.Needlc(Canllul→ ―nCttO nCt

RA concerned maY take further necessary action as per the decision of NC

NameISGECIMect~ No/Dtte:5/80-卜 tatu“  |

一　

一case    No.:7/20/80‐ Party

ALC2/2017        HEAVY
ENGINEERING
LIMITED

HQ File RLA lif U'.1"]P.ie:0510404e01
:01/80/050/0037 1/AM l8l :o5l23 lo4oloo336lAM1 8/ 13.12.2017

Decision : The committee considered the case as per agendlr and deliberated o.n the
り CCIS1011 5 1110 しυl■■■■■■Lし しヽ しV■■0■‐Vユ V― Ⅲ…▼ ―~~― ―― r―   υ

matter in thc prcscncc of technical rcpresentativcs of I)HI,DIPP and MSME Itis decidedi

to ratiff the norrns as under :-

i. The import item "Relevant alloy steel hot finished seamless pipe conforming to

specn SA-335 PH" is allowed with 2 %o wastage'

RA concerned may take further necessary action as per the decision of NC
|

雨 扁駈面 隔

「

~下
豪ラ至扇姦≡5/8「

「
高高了¬

ALC2ノ2017 ENGINEERING ALC2/2018 Deferred

Filc Lic.No/Datc:0310817800
HQ          「

lle‐ KLA         F llじ Liし・lNU′ ν Oしし oVフ ■Vυ 二′VVV

:01/80/050/00390/AM18/ 1:03/94/040/00742/ANI11 8/ 115.12.2017,                      I  __ _  1_I三 二 _  _ ― 一

ALC2/2018
28.06.2018

ICOMPANY PRIVATE 28.06.2018
LIⅣIITED,

Approved

０う
、
フ

鉾̈̈
む中、ぃ

う
Ｄ



Decision : The com-mittee 
"-orria"."a 

the case as per agenda and noted that application i

was sent to DIpp on 19.3.2016 for their examination / comments. It is decided to remind I

DIPP to expedite their comments. case is deferred'

Case No.:8/20l80- Party Name:ISGEC Meet No/Date:5/80- Status:

ALC2:2017 HEAVY "ALC2l2Ol8 
Approved I

ENGINEERING    28.06.2018      1    1
ILINIIITED            I     I?ate:05104049761~~~~「一-1

回
:6)80/050/00372/AM18/:05/23/040/00360/AM18/19.12.2017 |  |

32 Decision : The committee considered tt. .ur" us per agenda and- deliberated on the

matter in the presence of technical representatives oi DHl, DIPP and MSME It is decided

to ratifY the norms as under :-

i. The relevant import item at sl no. 1 to 4 are allowed with 2 %o wastage'

RA concemed may take further necessary action as per the decision of NC

15.7.2016 ) as under :-

The import item,.Material r7-4pH (vAR ) Stainless ste_el Bars" is allowed 1'91 kg/kg

content in export product with condition that the weight of the export product to be

taken as mentioned in Shipping Bill'

RA conccrncd may take further ncccSSary actlon as
per the decision of NC

case   。ヽ.:lo/20/80‐ Party Name:S AND P Meet   No/Date:5/80-Status:
IALC2/2018        'ApprovedALC2/2017        1ENTERPRISES ‐28.06.2018            1
―
rile lti」 .ヽ6'bat3ib41ol`う 82う |  ~

::`380/050/00374/A翻腎S11吉た4/040/00181ii[::f::lill:慨
謀lH「11:籠11:|34 Decisiぷ五:Tttc committCc considcrcd thC

rnattcr in thc prcscnce of tCChnical reprcscnl

to r江lfy thc nOrms aS undcr:―

i.The relevant importitem at Si no.l to 3 arc a1lo、
vcdヽVith 5°/oヽvastagc。              |

case No.:13/5/80- Party Name:AZAD Meet No/Date:5/80- Status: 
.

ALCztzLlS ENGINEERING ALC2l2Ol} lApproved 
'

PRIVATELIMITED 28.06.2018

HQFiIeRLA_l't:Lic.No/Date:0910065761
:01/80/050/00062/AM l9l :o9l24l}4ol0o446lAMl8/ 19.12'2017 , 

I

Decision : The committee considered the case as per agend3- 
""d. -d.t]'-b-e.rated 

on the

matter in the presence of technical representatives oi DHi, DIPP and MSME' It is decided

:: i"""iiiv ;il;;;;*r on repeat basis as per the earlier decision taken by NC in its meeting

no 2/80 dated 25.4.2017 in respect of (Adv.authorisation no 0910063936 dated

構
呵
じ d

leg2-―
―



RA concerned may take further necessary action as per the decision of NC

Case   No.:30/20/80-Party  Namc:SCHOTT Mect   No/Date:5/80‐ Status:  |
ALC2/2017        KAISHA   PRIVATEIALC2/2018        Approved

LIMITED          28.06.2018         1       1

HQ          File RLA         Filc Lic.No/Date:0310817983
:01/80/050/00394/AM18/ :03/95/040/00801/AM18/122.12.2017                     1

Decision:The commitee considered thc case as pcr agcnda.It is decidcd to rtti″ thc

norrns based on the written comments furnished by DIPP ( TSW Section ) letter

7113412018-TSW dated 07.6.2018 as under :-

No.1

Export Item : Glass Barrels (Syringes) in various capacities with our without needle

35 (cannula) sterile or non-sterile.
Net weight of glass tubing - 1570 kgs. plunger tip/rubber stopper/plunger stopper -
314000 nos. net to net, tip cap-314000nos, net to net and needle ( cannula ) - 314000

nos net to net

rlmport Items :

l. Relevant Glass Tubing - 1884 Kg
2. Plunger Tip/Rubber Stopper/Plunger Stopper - net to net

3. Tip Cap - net to net
4. Needle (Cannula) - net to net

RA concemed may take further necessary action as per the decision of NC

Case    No.:41/20/80‐ Party    Namc:LEEL Mcet   No/Datci5/80-Status: |
ALC2/2017        1ELECTRICALS      ‐ALC2/2018        1Dcferred l

LIⅣIITED           28.06.2018         1      1

HQ          File RLA         File Lic.No/Datc:05104050391     1
36 :01/80/050/00405/AM18/ :05/23/040/00367/AM18/ 22.12.2017            1        1

Decision : Thc  comΠlittce considcred the  case as per agenda.  It  、vas notcd thatl

information regarding net content of importitcnl at sl.No 48こ 6 arc callcd for from thcl

irm vide e mail dated 20.6.2018 has bcen rece市 ed being scnt to MSME for thcirl

」

comments. case is deferred

Case
ALC2/2017

|

ApprovedINamc:COTSWOLD   ALC2/2018
ARCHITECTURAL   28.06.2018
PRODUCTS (INDIA)               |      |
PVT.LTD.        |                ‐      |

37 HQ          File RLA         Filc Lic.No′ 5屁3:6」 16急 fttbi6 1  ~   1

:01/80/050/00366/AⅣ l18/103/94/040/00735/AⅣl18/126.12.2017            1         ,

Dccision:Thc comlllittcc considcrcd thc casc as pcr agcnda.It is dccidcd to ratitt thCI

norms bascd on thc written commcnts fumished by DIPP(TCChnical suppo■ )O.MI
No. 7/167/17/TS/15 datcd 24.4.2018. A copy of lDIPP  lettcr attachcd at the cnd ofl

メ

D驚 :

囁

UdyO

minutes.
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RA concerned may take further necessary action as per the decision of NC

Case     No.:3/20/80■ Party NameiSTERLITE IⅣ lcet   No/Dttc:5/80¨ Status: |

ALC2/2017        POWER          ALC2/2018        1Deferred‐
TRANSMISSION 128.06.2018 |   |
LIMITED

」

38 IRLA

No.:8ノ 5ノ80‐ F釘サ

File Lic.No/Date:0310818033     1

|  |

I耐

:01/80/050/00367/ANl18/ :03/95/040/00649/ANl18/27.12.2017

Decision : The committee considered the case as per agenda. It is noted that MEIT

has raised deficiency and requested the firm to furnish information vide their letter

dated I 3.6.2018. This office also reminded the firm vide e mail dated 4.7.2018 to furnish

the requisite information. case is deferred.

Namc:AZAD
ENGINEERING
IPRIVATE LIMITED

Filc iRLA

:01/80/050/00057/AⅣ l19/ :09/24/040/00447/AⅣ l18/101.01.2018

Decision : The committee considered the case as per agenda and deliberated on the I

matter in the presence of technical representatives of DHI, DIPP and MSME. It is decided i

39 to ratify the norms on repeat basis as per the earlier decision taken by NC in its meeting

no 2/80 dated 25.4.2017 in respeit of (Adv.authorisation no 0910063934 dated;

Case
ALC2/2018

HQ

15.7.2016 ) as under :-

The import item " Material 17-4PH ( VAR )
content in export product with condition that

taken as mentioned in Shipping Bill.

I

stainless steel Bar" is allowed 1.93 kgikg l

the weight of the export product to be

RA concerned may take further necessary action as per the decision of NC

case     No.:9/5/80‐ Party    Namc:AZADIMcct   No/Date:5/80-Status:  |
ALC2/2018        1ENGINEERING     ALC2/2018        1Approvedi

PRIVATE LIMITED   28.06.2018         ‐      |
Filc Lic.No/Dtte:0910065810 1Defcr   ‐HQ          File‐RLA

:01/80/050/00058/AM19/:09/24/040/00445/AM18/101.01.2018       Datc:  |

becision:illc 3。五Inittcc conSidCrcd thc casc as pcr agcnda and dclibcratcd on  thcl

40 mattCr in thc prcsence of technical rcprcscntativcs of I)HI,DIPP and 
ⅣISME.It is dccidcd i

to ratitt the nOrms on rcpcat basis as pcr thc carlicr dccision takcn by NC in its mcctingl

no 2/80 datcd  25.4.2017 in respcct of (Adv.authorisation no 0910063936 datcdl

15.7.2016 ) as under :-
The import item,.Material 17-4PH (VAR ) Stainless steel Bars" allowed 1-91

content in export product with condition that the weight of the export product

taken as mentioned in Shipping Bill.
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ALC2/2017

RA concerned may take further necessary action as per the decision of NC

Case No.:39/20/80- Party Name:SHAKTI Meet No/Date:5/80- Status:
R Ar.nrnvpd IApproved

|

PUMPS(INDIA)LTD., IALC2/2018
28.06.2018

File Lic.No/Date:5610005292

for items at sl. No 1,2 and 5 allowed as per the

Meeting no 03/80 dated 09.5.2017 ( Adv. Auth.

1

41

HQ FilclRLA

:01/80/050/00403/AM18/ :56/24/040/00033/AⅣ l18/102.01.2018            ‐         |

Decision:Thc committcc considcrcd the case as pcr agenda.It is decided to r江 lfy the

comments furnishcd by DIPP(TeChnical suppo■ )O.MInorins bascd on the u/rittcn

No.7/36/18/TS/04 dated 18.4.2018 as under:―

Export Item : Submersible Motors of various Horse Powers ( HP )'

Importltem:

i.The%ofヽvastage  on nct contcnt
earlier dccision of Norms comllnittcc

No.5610005016 datcd 27.10.2016)

ii.The items at sl. No 3 and 4 allowed as per SIONc-1519

iii. The remaining items may be allowed as per GN-4 with accountability clause'

iv.The import iterns should be of relevant grade, size, thickness, diameter as contained in

the export product. The net content of above inputs in the export product should be

certified by jurisdictional GST Authorities.

RA concerned may take further necessary action as per the decision of NC'

case     No.:7/5/80¨ Party  Name:FRIZAIR,Mcct   No/Datc:5/80‐ Status: ,

ALC2/2018         PRIVATE LIⅣIITED   ALC2/2018        1Deferred l
128.06.2018           1       1

42 HQ          File RLA         Filc Lic.No/Date:09100658261
:01/80/050/00056/AⅣ l19/ 1:09/24/040/00439/AⅣl18/ 103.01.2018            1

Decision : The committee considered the case as per agenda and decided to send

copy of application to DIPP for their examination / comments. Case is deferred

Case

ALC2/2017

¬
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Decision : The committee considered the case as per agenda and deliberated on the

matter in the presence of technical representatives oiDHI, OIpp and MSME It is decided 
I

to call for the following information from the firm :- 
I
l

l

i. The export wise individual calculation of material balance and justification of 
I

wastage ciaimed. 
i

Case is deferred.

¬

ILTD。 ,            1                1

需:」蕊
=:鳳
1隔蕊蕊蕊蔦F肝商F画面

「Decision : The "o..*iti." conrid"rea th. .u." u, p.i agsnda and deliberated * tt.
matter in the presence of technical representatives of DHI, DIPP and MSME It is decided

to call for the following information from the firm :-

i. The export wise individual calculation of material balance and justification of
wastage claimed.
Case is deferred.

Case   No.:21/20/80■ Party   Namc:BIRLA Mcct   No/Datc:5/80-Status:
ALC2/2017        PRECISION        IALC2/2018        1Deferred

lTECHNOLOGIES LTD., 28.06.2018         1

HQ          FileiRLA         File Lic.No/Date:03108182751
:01/80/050/00385/AM18/卜03/94/040/00785/AM18/05.01.2018      1

Decision : The committee considered the case as per agenda and deliberated on the

matter in the presence of technical representatives oi DHI, DIPP and MSME It is decided

to call for the following information from the firm :-

i. The export wise individual calculation of material balance and justification of
wastage claimed.

Case is deferred.

Case    No。 :23/20/80… Party   Name:BIRLA
ALC2/2017        PRECISION

TECHNOLOGIES

Case    No.:22/20/80-
ALC2/2017

Ⅳlect    No/Date:5/80-Status:

IALC2/2018
‐28.06.2018

Deffered

」

45

Pany   Name:BIRLA Mect  No/Datc:5/80‐ Status:
PRECISIttN        IALC2/2018        1Deferred
TECHNOLOGIES LTD。 , 28.06.2018

HQ Filc Lic.No/Date:03108182731
■ ■
×                 ^^^シ

 ^｀ ~^^

:01/80/050/00386/AM18/ 1:03/94/040/00783/AM18/ 105.01.2018

Decision : The committee considered the case as per agenda and deliberated on the

matter in the presence of technical representatives of DHI, DIPP and MSME It is decided

to call for the following information from the firm :-

鸞

46
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i. The export wise individual calculation of material balance

wastage claimed.
Case is deferred.

and justification

J
Case    No.:25/20/80■ Party Name:BGR Meet N./D"t"s/8G lstrtd*l

ENERGY  SYSTEMSIALC2/2018 DeferredALC2/2017

HQ

LIⅣIITED

File RLA

28.06.2018

File Lic.No/Datc:0410163861      1

:01/80/050/00389/AM18/:04/24/040/00187/AM18/05.01.2018       1    1

47 Decision:Thc committee considcred thc case as per agenda and dclibcratcd on thci
mattcr in the prcsencc of tcchnical reprcsentatives of I)HI,DIPP and ⅣISN〔E Itis dccidcdl

tO call forthe following information from thc irm:‐                    1
|

i. The net content of imPort item
thereof.
Case is deferred.

HQ

No.:10/5/80-:Party Name:BHARAT Meei No/Date:5/80- Status:

HEAVY ALC2I2O18
ELECTRICALS '28.06.2018 Approved:
LIMITED

File RLA File Lic.No/Date:0910065863 :

:01/80/050/00059/AM19/ :09/24/040/00503/ANI11 8/105.01.2018                      1
l

Decision : The committee considered the case as per agenda and deliberated on the i

48 matter in the presence of technical representatives of DHI, DIPP and MSME It is decided

to ratify the norms as under :-

i. The import item at sl. No. 137 is allowed with 5 0/o wastage

ii. The rest of the import items are allowed on net to net under GN -4 with accountability

clause.

RA concerned may take further necessary per the decision of NC.

case   No.:29/20/80‐ Party Namc:AQUASUB llⅥ cet   No/Datc:5/80-Status: |

ALC2/2017        ENGINEERING     ALC2/2018        1Deferred l
28.06.2018

. Ho File RLA File Lic.No lDate:3210078359
ae,oitgolos0/00393/AM18/ :32t24tO40lo0o42l AMl 8/ 08.01.201 8

Decision : The committee considered the case as per agenda and noted that

application was sent to DIPP on 16.3.2018 for their examination and comments. It is

decided to request DIPP to expedite their comments. Case is deferred'

Case
RPG PVT LTD ALC2/2018

‐
28.06.2018

Case

ALC2/2018

action as

が
で”‐山ィ

Deferred501ALC2/2017

′うと一

with justifying their wastage

11ri

t」  ,



File RLA
:O1/80/050/00401/AM18/ :03/95/040/00728/AM18/ 08.01.2018            ‐

|

Decision : The committee considered the case as per agenda . It is noted thatDecision : The committee considered the case as per agenda It is noted that
application was sent to DIPP on 19.3.2018 and information called for from the firm
regarding " end use of export product" vide this office e mail dated 20.6.2018. The

requisite information has not been received so far. It is decided to send final reminder to
the firm to furnish information within 15 days failing which case will be rejected. Case

HQ

ls defelTed

File Lic.No/Date:0310818302‐      |

|

51

28.06.2018∠0.Uυ .∠ U10       1

Filc Lic.No/Datc:04101‐Filc Lic.No/Datc:04101‐ Dcfer

:01/80/050/00391/A  :04/24/040/00206/AM18/   63886

Mツ   1   阻 m
lDecision:The coFnmittee considered the case as pe
application was sent to DIPP on 16.3.2018 for their examination and comments. It is
decided to request DIPP to expedite their comments. Case is deferred.

Case
ALC2/2017

No.:4/20/80-Party    Namc:ISGEC NIleet   No/Datc:5/80‐ Status:

HEAVY          ‐ALC2/2018        1Deferred
ENGINEERING
ILIMITED

28.06.2018

FilelRLA Filc Lic.No/Datc:0510405282: 司
:01/80/050/00368/AM18/ 1:05/23/040/00375/AM18/ 10.01.2018

52 HQ

Decision : The committee
application was sent to DIPP
comments. Case is deferred.

considered the
on 19.3.2018. It is

case as per agenda
decided to remind DIPP

―

― 一 一 ―

―

―― 」

Case   No.:14/20/80■Party   Namc:NIPRO NIlcct   No/Datc:5/80-Status:  |

ALC2/2017        11NDIA CORPORATIONIALC2/2018        1Approvedl
PRIVATE LINIITED   28.06.2018        1      1

HQ         Filc RLA         File Lic.No/Date:31100669601      1
:01/80/050/00378/AM18/ :31/83/040/00134/AM18/ 10.01.2018            1         1

Decision:The committee considcrcd thc case as per agenda.It is decidcd to ratitt thc
53 norms based on thc writtcn commcnts furnishcd by DIPP(TCChnical support)O.M No

470H/66/2018/TSW/03 dated 18.4.2018 with condition that flrln shall declarc thc nctl

content ofimport itcnl l&3 in export documents and thcrea■ cr clainl、 vastages as givcnl

in writtcn comments of abovc mcntioned DIPP O.M datcd 18.4.2018 attachcd at the

cnd of rninutes.

RA concerned may take f-urther necessary action as per the decision of NC

く酪 耐
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Case No.:35/20l80- Party Nalne:TINITA面

|

54

ALC2/2017

HQ

Decision : The committee
application was sent to DIPP
comments. Case is deferred

ENGINEERING
IPVT.LTD.

File RLA
:01/80/050/00399/AM18/103/95/040/00851/AM18/ 11.01.2018

Case   No.:54/20/80-Party Namc:SWASTIK Mcet   No/Date:5/80■ Status:

considered the case as per agenda It is noted that
on 19.3.2018. It is decided to remind DIPP to expedite their

128.06.2018           1

Filc Lic.No/Datc:0310818550

ALC2/2017

HQ

TLINGSTEN PVT LTD IALC2/2018
128.06.2018

Deferred

FilelRLA Filc Lic.No/Datei0310818444

:01/80/050/00418/AⅣ l18/ :03/95/040/00824/ANI11 8/ 11.01.2018

Decision:Thc committcc considered thc casc as per agcnda.It is noted thati
information   caned for ionl the flrm is a、 vaitcd. It is dccided to rcmind thc flrm tol

■lrnish inforination at thc carliest.Case is detrred.                              |

Status:
Approved

Case No.:36/20l80- Party ⅣIcct  No/Date:5/80‐

INamc:UNDERCARRIAG ALC2/2018
E  AND  TRACTOR 28.06.2018
PARTS PVToLTD.

55

ALC2/2017

8/

HQ         FilclRLA          Filc Lic.No/Datc:0310818
:01/80/050/00400/Aヽ 41  :03/95/040/00846/AⅣ l18/ 1501

15.01.2018

Decision : The committee considered the case as per agenda and deliberated on the

matter in the presence of technical representatives of DHI. DIPP and MSME. It is decided

to ratify the norms as under :-

i. The import item at sl no. I to 6 are allowed net to net with accountability clause

ii. The import item at sl no. 7 (consumable ) is allowed 0.5 % of FOB Value.

iii. The import item at sl. No. 8 is allowed L34 Kg / kg content in export product.

RA concerned may take further necessary action as per the decision of NC

case    No.:60/20/80-Party Name:GODREJ&INIlcct   No/Date:5/80-Status: |
ALC2/2017         BOYCE  MFGo CO.ALC2/2018        ‐Deferred

５

６

57 HQ

LTD.,

Filc RLA

:01/80/050/00424/AM18/ :03/94/040/00825/AM18/ 16.01.2018

Decision:Thc comnlittec considcred the casc as per agcnda.It is dccidcd

fl■ln to lurnish information on fonowing points :‐

to ask the

No/Datc:5/80¨ IStatus:

ALC2/2018
‐28.06.2018

File Lic.No/1〕ate:0310818442

IDeferred

l ~~

|

|?



i. The weight of each import item in export
description of export item for accounting purpose

Case is deferred

product which shall be
in the shipping bill shall

declared in the
be furnished.

58

Case   No.:28/20/80-Party Name:VICTORA Meet   No/Datei5/80■ Status:  |
ALC2/2017        .AUTO PVToLTD    ALC2/2018        1Approvedl

128.06.2018

HHQHQ          File lRLA         Fi
:01/80/050/00392/AR/118/ :05/24/040/00518/AMl

File Lic.No/Dttc:0510405〔

8/,17.01.2018

392

Decision:The comllllittee considercd thc casc as per agcnda and dcliberatcd on  thcl

matter in the presence of technical representatives of DHI, DIPP and MSME .[t is decided

to ratify the norms as under :-

i. The import item at sl. No. | ,2,3 &,4 are allowed as applied on net to net basis.

RA concerned may take further necessary action as per the decision of NC.

Case No.:32l20/80- Party Name:PHOENIX Meet
ALC2/2017 FOILS PVT.LTD. IALC2/2018 Approved

p8.06.2018
_|     |

|

ile lLic.No/Date:03108186051 ¬FilclRLA File[HQ■■叉                  ■ ■■し 工` し r‐                ■ ■■ν lン■V・ ■ V`′ ― いし

:01/80/050/00396/AⅣ l18/ :03/95/040/00852/AM18/ 18.01.2018

■■
×                     ・ ・・

ツ  
・
｀リ ス 八                  ^`^― |一 ^― … シヽ ′

:01/80/050/00396/AⅣ l18/ :03/95/040/00852/AM18/ 18.01.2018            1         1

Decision:Tlle colninittcc conSidCred the casc as pcr agcnda and delibcrated on the inatter in″ψ―‐ユV“・ ―・ψ‐VⅢ………―――シ・・―――――一――― ――r― ―o――――

 ′E.Committee observed that nolthe presence of technical representatives of DHI,DIPP and MSト

separate qty of coils and strips has been given and decided to ratify the noffns as under :-

i. Import item allowed with 1.065 Kgs/Kg content in the export product.

RA concerned may take fuither necessary action as per the decision of NC.

Case No.:56/20l80- Party

59

IROTO COMPOUNDS  IALC2/2018
28.06.2018

Filc RLA Filc Lic.No/Date:0310818616

:01/80/050/00420/Aヽ/118/ :03/94/040/00781/AⅣl18/18.01.2018

Decision:Thc comlnittcc considered the case as pcr agenda and

60 matter in thc prescnce oftcchnical reprcsentatives of I)HI,IDIPP and
to rati″ thc nOrms as undcr:―

ALC2/2017

HQ

Approved

¬
l    l

deliberated on the
MSME .It is decided

RA conccrned may takc fllrthcr ncccssary aCtion as

骰二

Sl. No. Export Item Qty Import Item Qty

1 LLDPE Powder 49.00 MT LLDPE
Granules

49.00 NIT.

″

|



Case
ALC2/2017

HQ

case      No.:37/5/80-
ALC2/2018

HQ          File

OPTICAL INDUSTRIES‐ ALC2/2018
28.06.2018

FilelRLA Filc iLic.No/]Date:0310818647

Palty Namc:DILIGENT
scM    SOLUTIONS
PRIVATE LIMITED

RLA          File

Rejected

61
:01/80/050/00402/Aゝ /118/ ‐:03/95/040/00449/A市 118/ 122.01.2018            1

Decision: The comlnittce considcrcd the casc  as pcr agenda and dclibcratcd on thc

matter in the presence of technical representatives of I)HI,DIPP and MSME.It is decided

to racctthc case as there is no rnanuね cturing activity involved in the export product.

Case   No.:53/20/80-Party    Namc:GOLD IMcct   No/Datc:5/80-Status:
ALC2/2017        MOHUR   PROFILES ALC2/2018        1Defcrrcd

LIMITED           28.06.2018         1

HQ          Filc RLA         File Lic.No/Date:0510405475
62 :01/80/050/00417/AM18/ :05/23/040/00421/AM18/ 31.012018

Decision : The committee considered the case as per agenda and it is noted that

application was sent to DIPP ( Chemical ) on 19.3.2018 for their examination and

comments. It is decided to remind DIPP ( Chemical ) to expedite their comments. Case r

is deferred.

Case     No。 :11/5/80-Party  NamciVERTICE ⅣIcet   No/Datc:5/80¨ Status: |

63
yT‐―●■:翌而I  TH:01/80/050/00060/AM19/:09/24/040/00556/AM18/31.01.2018       1     1

Decision The committee considered the case as per agenda and decided to send the

copy of application to MSME for their examination / comments . case is deferred

case     No.:12/5/80… Party Name:DILIGENT‐ Mcct   No/Datc:5/80■ Status: |

ALC2/2018         SCM    SOLUTIONS ALC2/2018        1Defcrred‐

64 HQ

IPRIVATE LIMITED   28.06.2018

Filc RLA         Filc Lic.No/Dttc:09100659421     1
:01/80/050/00061/AM19/ :091241040/00555/AMl8/ 3 1.01.2018

Decision : The committee considered the case as per agenda and decided to defer the

case.

65

′ |



:01/80/050/00086/AM19/ :09/24/040/00554/AM18/ 31.01.2018

Decision : The comllllittee considcrcd thc case  as per agcnda and  decidcd to send

copy of application to ⅣIS卜/1E for their exanlination/cornlncnts.

Casc ls deferrcd

66

Case

ALC2/2018

HQ

ALC2/2017

HQ

case    No.:51/20/80‐ Party

ALC2/2017         CABLE

69 HQ Filc RLA

i01/80/050/00415/AⅣ l18/

Declslon:Thc commlttec

MOTORSINDIA P LTD ALC2/2018

EXPORTS PVToLTD. IALC2/2018

Filc RLA

Name:BIRLA
LIMITED

28.06.2018    1
Fib卜に.N′Dttc:3410043848「

~~~

IDeferred

Defered

Mect   No/Dttc:5/80■ Status:

ALC2/2018
28.06.2018

Lic.No/Date:H10028323

IDeferred

Filc RLA

:01/80/050/00098/AM19/ :34/24/040/00305/AM18/ 02.02.2018            1

Decision Thc comnlittce considcred the case as pcr agcnda and decidcd to send copy

of application to DIPP for thcir cxamination/comments.

Casc ls defcrred

No/Date:5/80¨ Status:

ALC2/2018        ‐ⅣIOTORSINDIA P LTD ALC2/2018 Deferred

HQ File RLA

p8.06。2018    1
~~  File Lic.No/Date:3410043847「 ~

:01/80/050/00099/Aヽ/119/ :34/24/040/00304/AⅣ l18/ 02.02.2018

Decision : The comllnittcc considered the case  as per agenda and  decidcd to send

copy of application lDIPP for thcir cxarnination/cornlnents.

Case ls deferred.

Case   No.:50/20/80‐ Party Name:」 AYANITA Mcct   No/Datc:5/80-Status:

67

28.06.2018

File lLic.No/Datc:0510405548 1Defcr      l

68 :01/80/050/00414/AM18/.:05/23/040/00435/Aヽ 418/106.02.2018
IDatc:28.06.2018

Decision : The committee considered the case as per agenda and it is noted that application

was sent to DIpp on 19.3.2018 for their examination and comments. It is decided to remind

DIPP to expedite their comments.
Case is deferred

File

:11/24/040/00008/Aヽ 418/ 06.02.2018

considcrcd thc casc as pcr agenda and it is dccidcd scnd the

‐              

｀`

{1';111夕
′
レ
11 

‐

画‐
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copy ofthe application to MEIT for their examination/comments.Case is deferred

Case No.:52l20l80- Party Name:MICRON Meet

ALC2/2017        11NSTRU市 IENTS  PVTIALC2/2018
LTD 128.06.2018

HQ File RLA File iLic.No/]Date:0510405538

70 :01/80/050/00416/AM18/:05/24/040/00552/AM18/.06.02.2018                     
‐

Decision:The committec considcrcd thc casc as pcr agcnda .Committcc decidcd tol

rttitt thC norm as pcr DIPP commcnts No-7/5/17/TSW/05 dated 18.4.2018 fllmished for

this authorisation.
RA concerned may take

|

Case No.:61/20/80- Party Name:GODREJ & Meet No/Date:5/80- Status:

ALC2/2017

HQ

BOYCE  ⅣIFGo CO.‐ALC2/2018 Deferred

ILTD.,

FilelRLA

128.06.2018

File Lic.No/Datc:0310818962

71:91/80/950/09425/今 ¥11`:03/94/040/00903/AM18/07.02.2018       
‐

Decision:The comΠlittCc considcred the casc as pcr agcnda.It is decided to ask

firm to furnish information on following points :-

i The weight of each import item in exporl product which shall be accounted in export

item description in the shipping bill.
Case is deferred

Case No.:34/5/80‐ Party Meet‐

~瓦
面 面 1耐

ILC22018    能聰憎謬猟鼎乱 1錯″盤ぜ    `eぉ rred
Fib tibiヽ 3/Dふ18:631b恵 1患う3jl:~  |72 HQ          Filc lRLA

:01/80/050/00083/AM19/:03/95/040/00924/AM18/07.02.2018       1     1

Decision:Thc coll■ inittec considercd thc case as pcr agcnda.It is dccided to scnd thcl

copy ofthe applicttion to DIPP fortheir examination and comments.Casc is defcrred.|

case    No.:51/5/80‐ Pa■y Namc:HANNINGIMcet   No/Dttci5/80-Status: |

ALC2/2018        ‐MOTORSINDIA P LTD IALC2/2018        1Deferred l
128.06.2018            1        1

-.HQFileRLAFileLic.No/Date:3410043872/r :01/80/050i00100/AMt9l :341241040/0031S/AM18/ 08.02.2018

)cided toDecision : The committee considered the case as per agenda and de

copy of application to DIPP for their examination/ comments.

Case is deferred

=Case No.:31/20l80- PartY Mcct No/Dtte:5/80■ Status:

INamc:UNDERCARRIAG IALC2/2018
1E  AND  TRACTOR 28.06.2018

―司

―
呵

IDefcrrcd
７

４ ALC2/2017

メ



HQ

PARTS PVT.LTD.

FilelRLA
:01/80/050/00395/AMl 103/95/040/00964/AM18/
8/

Decision:Thc comHlittcc considcrcd thc casc  a〔

case.

File Lic.No/Date:0310819

1062

p9.02.2018

per agenda and decided to defer甜

Case No.:33/20l80- Party
ALC2/2017 Name:AUTOCOMP   ALC2/2018

CORPORATION     28.06.2018

Meer No/Date:5/80- Status:
I)eferred

PANSE
LIⅣIITED

FilelRLA

PRIVATE

:01/80/050/00397/AM18/ :31/83/040/00154/AⅣ l18/ 13.02.2018                    1

Decision : Thc comⅡlittcc considcrcd the case as pcr agenda and it is noted that thc

application、vas scntto E)HI on 16.3.2018.Itis dccidcd to remind E)HI to cxpcditc their.

commcnts.Case is dcfcrrcd.

Case No.:49l20/80- Party
ALC2/2017 ERDE INDIA PRIVATE ALC2/2018 Deferred

LIMITED 28.06.2018

7611)80/050/00413/Aヽ
11:「 llit3/040/001461民Ml:/ 

‐
ill】り::甘

C:31100669781        1

酬 。i檄麟rF堀″甲鰐.」::8Ftts電』拓∬Tλ綿∫BIW現場e出:|
their comments.Casc is deferrcd.

75 HQ

Case
ALC2/2018

78 HQ

ENGINEERING
PVT.LTD.

File RLA

Cast-- - l{o.:336180- trrty N"-.LARSEN & M* NolDate:5/80-
ALC2t20t8 irougno LIMITED \ALC2l20t8

lzs.oo.zot s

77 HQ Filc RLA Filc Lic.No/Datc:0310819295

:01/80/050/00082/AM19/ :03/95/040/00754/AM18/ 121.02.2018                     
‐

Decision:Thc comrnittce considered thc case as per agcnda.It is decided to send  thcl

copy ofthe application to E)IPP for thcir exarnination and corninents.Case is dcfcrred .

No.:32l5/80- Party Name:TINITA Meet No/Date:5/80- Status:

Status:
Deferred

DeferredALC2/2018
,28.06.2018            ‐

File Lic.No/Datc:0310819380‐

:01/80/050/00081/AⅣ l19/ 1:03/95/040/01031/AM18/ 123.02.2018

Decision : The committee considered the case as per agenda. It
copy of the application to MSME for their examination

6) l,ol

1

is decided to send the:
and comments. Case is ♂

“



deferred

Case    No.:35/5/80_Palty Namc:CHEIIIICO IⅣ lect   No/Datci5/80■ Status:
ALC2/2018         SYNTHETICS LTD.,   IALC2/2018        1Deferred‐

‐28.06.2018            1        1

79138υ
05υ00084晨ぶ″鷺ち3Ю40Ю0444晨ぶ∬1讃∬gRTα

0510405811   1

Decision:The corllmittcc considcrcd the case as pcr agcnda.It is dccided to send thel

copy of the application to  市ISゝ/1E   for their exarnination  and corllincnts. Casc is

deferred

Case No.:45l5/80- Party Name:DAMPER Meet No/Date:5/80- Status:
ALC2/2018 TECHNOLOGY INDIA ALC2/2018

lApproved I

PVT LTD, 28.06.2018

HQ FilelRLA File‐ Lic.No/Date:3210078425

:01/80/050/00094/AM19/132/24/040/00056/A市118/19.03.2018

Decision:Thc comlnittcc considcrcd thc case as pcr agcnda

80 1matter in thc prcscncc oftechnical representativcs of I)HI,DIPP
to ratitt thC nOrms as undcr:―

ａｎ
ｄ

ａｎｄ

deliberated on the
MSME. It is decided

i.The import item at sl no 1

accountability clause.
ii. The import item at sl no 10

to 9 are allowed on net to net under GN -4

is allowed as applied .

with l

RA concerned may take necessary action as per the decision of NC.

Case    No.:1/5/80‐ Party   Namc:APAR Mcct   No/Date:5/80■ Status:  |
IALC2/2018        1NDUSTRIES LIMITED IALC2/2018        :Approvedi

128.06.2018            1         1

1HQ         FilclRLA         File Lic.No/Date:0310820051:     |
:01/80/050/00050/AⅣ l19/ :03/94/040/01042/AⅣ l18/123.03.2018            1         1

81 58tiζ 16n:↑ iぎ 8。轟轟ittさども6五ζidgica thc casc as pcr agenda and dclibcrtted on thcl
mattcr in the prcscnce oftccl■ nical rcprescntativcs of DHI,DIPP and市 ISNIIE.It is dccided l

to ratifb7the norms as under:¨                                   |

i.Thc importitem``single mode optical Fibre''is a1lowcd with 2.5%wastagc      l

lRA concemcd may takc neccssary action as perthc dccision ofNC.         |

Case

ALC2/2018

82責
Q

No.:68/5/80… Party                 ⅣICet    No/Datci5/80¨ iStatus:  |

Namc:PERⅣIANENT   ALC2/2018        1Deferred l
MAGNETS LIMITED  28.06.2018

RL Filc Lic.No/Datci0310820186

:01/80/050/00117/Aゝ/119/ 1:03/95/040/01165/AⅣ l18/ 128.03.2018

Decision : The committee considered the case as per agenda. It is decided to

ユ

「



copy of the application to DIPP for their examination and comments. Case is deferred

Case

ALC2/2018
No.:67/5/80… Party  Namc:BHARAT NIteet   No/Datc:5/80-Status:

HEAVY ELECTRICALS ALC2/2018 Deferred
LIMITED       28.06.2018          1

HQ          Filc‐ RLA          Filc Lic.No/Date:0410164150:     |
:01/80/050/00116/AⅣ l19/ :04/24/040/00267/AⅣ l18/ 102.04.2018                    1
83 Decision:The 86轟丼iitteさ considered the case as per agenda and it is decide to ask the
flrllll to furnish information on fo1lo、 ving points:¨

i. The total weight of export product.
ii. The calculation of import item at sl no.1,2.29 and30.
iii. The detailed name of the import item part at sl . no 16.

Case is deferred

Case No.:72l5/80- Partv

84

ALC2/2018

HQ

Case
ALC2/2018

HQ

Namc:PERMANENT   ALC2/2018
MAGNETS LIMITED  28.06.2018

Deferred,

File RLA Filc Lic.No/Datc:0310820304:

Ⅳlcet    No/Datc:5/80-Status:

Namc:ANGIPLAST   ALC2/2018
PRIVATE LIMITED   28.06.2018

RL M
--_ 

Fit. LirN"tD"t.o8 1 0 142335 [ ---l

:01/80/050/00121/AN419/ 1:03/95/040/01074/AM18/ 106.04.2018

Decision:Thc coFlllnittcc considered the casc as pcr agcnda.It is dccidcd to send thel

copy of the application to  ⅣISヽ/1E   for thcir exanlination  and commcnts, Casc isl

dcfcrrcd

No.:2815/80- Party
Approved

85:01/80/050/00077/AM19/:08/24/040499772/AM18/09.04.2018             1
Decision:Thc comrnittcc considered the casc as pcr agcnda and dcliberatcd on  thcl

mattcr in the prcscncc of tcchnical rcprcsentat市 cs of DHI,DIPP and MSME.It is dccided l

to rad取 thc nOrms as applttd

RA concerned may take necessary action as per the decision of NC.

Case    No.:26/5/80‐ Party   Namc:BIRLA Ⅳlect   No/Datc:5/80‐ Status: |
ALC2/2018        CABLE LIMITED    ALC2/2018        1Deferred l

‐28.06.2018 」
86 HQ FilelRLA Filc lLic.No/Datc:11100283321     1

:01/80/050/00075/AM19/ :11/24/040/00001/AⅣ l19/ 13.04.2018

Decision : The committee considered the case as per

copy of the application to MEIT for their examination

871霊
2/2018   

°・:4/5/80-|キ

IIt:ENVIROTEK

agenda. It is decided to send the
and comments. Case is deferred

ユ

`

IⅣlcct   No/Datc:5/80■ Status:



HQ

TECHNOLOGIES
PRIVATE LI市IITED

File RLA

28.06.2018

File iLic.No/1Datc:0210208347

:01/80/050/00053/AM19/ :02/24/040/00202/AM18/ 16.04.2018

Decision:Thc comlnittee considered thc casc as per agenda.It

copy of the application to  MSME   for thcir exallnination  l

dcferred

is decided to send the
and comments. Case is

|

No.:36/5/80- Party Name:CHASYS Meet No/Datci5/80- Status:Case
ALC2/2018

88 HQ

Case
ALC2/2018

89 HQ

AUTOMOTIVE
COMPONENTS
LTD.

‐ALC2/2018
PVT.28.06.2018

Deferred

:01/80/050/00085/AM19/ 1:31/83/040/00002/AM19/ ‐17.04.2018

Decision:Thc comlnittec considered thc case  as pcr agenda and decided to

casc.

FilelRLA

PRIVATE LIMITED

File RLA Filc‐ Lic.No/Datc:0410164245

File lLic.No/Datei3110067031:

AUTOMOTIVE      IALC2/2018
SYSTEⅣIS     INDIA 28.06.2018

defer the

Status:
deferred

:01/80/050/00067/AM19/ 1:04/24/040/00014/AM19/ ‐25.04.2018

Decision The committee considered the case as per agenda and decided to defer I

case.

Case    No.:19/5/80-Party Namc:DOOWONIMcet   No/Datc:5/80-
ALC2/2018        AUTOMOTIVE     ALC2/2018

SYSTEMS    INDIA 28.06.2018
PRIVATE LIPIIITED   I

Filc RLA File Lic.No/Datc:0410164244 1Dcfer

:01/80/050/00068/AⅣ l19/:04/24/040/00013/AM19/25.04.2018 Date:

Decision :

The committee considered the case as per agenda and decided to defer the case..

case     No.:3/5/80‐ Party    Name:ISGEC IMect   No/Date:5/80■ Status:  ‐

ALC2/2018        ‐HEAVY          IALC2/2018        1Deferred i
ENGINEERING     28.06.2018        1     1
LIMITED                                  I

ｔｈｅ‐
‐
コ

90 HQ

91 HQ
File RLA File Lic.No/Date:05104062341

:01/80/050/00052/AM19/.:05/23/040/00035/ANI11 9/ 26.04.2018

Decision:Thc comlnittcc considcrcd the casc  as pcr agcnda and

casc.

′升

-



Case    No.:20/5/80-Party  Name:MICRON ⅣIcet   No/Datc:5/80-Status:
ALC2/2018         1NSTRUⅣ IENTS  PVT ALC2/2018         Deferred

92 HQ
:01/80/050/00069/AM19/ :05/24/040/00042/Aヽ 419/ 127.04.2018

Decision:Thc comrnittec considcred the case as per agenda.It is decided to send  thc

copy ofthe application to lDIPP  for thcir exanlination and corninents.Case is defcrrcd

Case    No.:21/5/80‐
ALC2/2018

Party Name:MICRON Meet No/Date:5/80- Status:
INSTRUMENTS  PVT ALC2/2018 Deferred

LTD

Filc RLA

LTD

File RLA

LTD

File RLA

IAUTO PVT.LTD
|

FilelRLA

28.06.2018

Filc lLic.No/]Date:0510406252

128.06.2018 I

Frt.ffi93 HQ

ALC2/2018

94 HQ

Case
ALC2/2018

95 HQ

ALC2/2018

HQ

:01/80/050/00070/AM19/ :05/24/040/00040/AM19/ 127.04.2018

Decision:′「 hc comllnittcc considcrcd thc casc as per agenda.It is decidcd to scnd  the

copy ofthc application to lDIPP  for thcir exarnination and cornincnts.Casc is deferred

Case    No.:22/5/80■ Pttty  Namc:MICRON IⅣ〔ect   No/Datc:5/80■ Status:
INSTRUMENTS  PVTIALC2/2018

28.06.2018

Deferred

:01/80/050/00071/AM19/ :05/24/040/00041/AM19/ 27.04.2018

Decision:Thc comlnittcc considcred thc casc as per agcnda.It is decided to scnd thc

copy ofthe application to DIPP  for their exalllination and comments.Case is deferred

No.:23l5/80- Party Name:RITES LTD. Meet No/Datc:5/80¨ iStatus:

Filc lLic.No/Datci051 0406251‐
¬

Deferred

IALC2/2018       1Approved
28.06.2018            1

Filc‐ Lic.No/Datc:0510406270

ALC2/2018
28.06.2018

File RLA Filc lLic.No/】 Date:0510406273

:01/80/050/00072/AM19/ :05/24/040/00045/Aゝ /119/ 27.04.2018            ‐

Decision::Thc comnlittee considcrcd the casc as per agcnda.Itis dccidcd to scnd thc

copy ofthc application to lDI― II forthcir cxarnination and comments.Casc is defcrrcd

Case    No.:24/5/80-Party Name:VICTORA IMcct   No/Datc:5/80-Status:

,o :01/80/050/00073/AMt9l :051241040/00046/AM tgl 77 .04.2018

Decision : The committee considered the case as per agenda and deliberated on the

matter in the presence of technical representatives of DHI, DIPP and MSME. It is decided

to ratify the norms as applied .

RA concerned may take further necessary action as per the decision of NC.



Case
ALC2/2018

HQ          FilclRLA          File
:01/80/050/00074/AM19/ :05/24/040/00033/AⅣ l19/
97 Decisibi:The comnlittee considered the case as pcr agenda and

Lic.No/Dtte:05104562と不|
127.04.2018     1

Deferred

deliberated on the
MSME It is decidedmatter in the presence of technical representatives of DHI, DIPP and

to call for the following information from the firm :-

i. The number and weight of each part of import item and export item.

Case is deferred.

Case    No.:42/5/80-
ALC2/2018

Party Namc:DAGGER Mcct   No/Date:5/80-Status:
MASTER     TOOL.ALC2/2018         Approved
INDUSTRIES LIⅣIITED 28.06.2018        .

98

HQ          Filc RLA         Filc`Lic.No/Date:0310820717
:01/80/050/00091/ANI11 9/ :03/94/040/00076/AR/119/127.04.2018

Decision : The committee considered the case as per agenda and
matter in the presence of technical representatives of DHI, DIPP and
to ratifu the norrns as under :_

i. The import item at sl. No I is allowed with l0 ohwastage

ii. The import item at sl. No 2 is allowed under SION C-1647.

deliberated on the
MSME It is decided

Status:
Deferred

The RA concerned may take necessary action as per the decision of NC.

Case     No.:27/5/80… Party    Name:ISGEC IMcet   No/Datc:5/80-
ALC2/2018        1HEAVY          :ALC2/2018

ENGINEERING     28.06.2018
1LIⅣIITED

ン
′ ? 漱 翼ЪA邸

らだ



10

0

Case    No.:38/5/80‐ Party Name:THE WEST Mcct  No/Date:5/80‐ Status:
ALC2/2018        COAST PAPER MILLS ALC2/2018       Deferred

LTD 28.06.2018

HQ          File‐ RLA         Filc Lic.No/Date:0710H32 1:
:01/80/050/00087/AM191:07/24/040/00009/AM19 126

03.05.2018

Decision : The committee considered the case as per agenda. It is decided to send the
copy of the application to MEIT for their examination and comments. Case is deferred

Case No.:29l5/80- Party Name:ULTRA Mcet  No/Dttci5/80-Status:
ALC2/2018 ENGINEERS ALC2/2018

28.06.2018

10 HQ         Filc RLA         Filc Lic.No/Date:31100670
1   :01/80/050/00078/AN7111 9 :31/83/040/00007/AM19 36

04.05.2018

Decision : The committee considered the case as per agenda. It is decided
copy of the application to DIPP for their examination and comments. Case

Deferred

Defer
Date:

引
to send the
is deferred

Mect  No/Date:5/80¨
INalne:AUTOCOMP   ALC2/2018       1
1CORPORATION    28.06.2018       1
PANSE   PRIVATEl             l
LIMITED       ‐           1

HQ File RLA Filc Lic No/Date:31100670

:01/80/050/00079/ANI119 1:31/83/040/00010/AⅣ l19‐ 39

10 /                    /                    07.05.2018
2   beciζ

iふ五:Thと  c6五甚iittcc consiaercd th8 cate ttζ  ler agCnda
mattcr in thc presence of technical representatives of E)HI,

dccided to call fbr the following information frorn the flrm:‐

i.The description of exportitcms may be speciflcd.

ii.Thejustincttion for wastage claimed.

Casc is deferred.

Case

ALC2/2018
No.:30/5/80- Party Status:

Deferred

and deliberated on tt.
DIPP and MSME It is

Case    No.:31/5/80■ Party

ALC2/2018        1Namc:AUTOCOMP
Ⅳlcct  No/Datc:5/80-
.ALC2/2018

lStatus:
Deferred

I

I

I

10

3  HQ

F薫:MⅡ鴨vATE:&ω
2“ 8

LIⅣIITED

File RLA

:01/80/050/00080/AⅣ l19 :31/83/040/00011/AM19 140

/                    /                    107.05。 2018          1

Decision l「 Fhc commiitcc considcrcd thc casc as pcr agenda antl delibcFat(ld i)■

テ11子tttCr ill thc presencc of tecllniヽ 〕al iヽ cprcscntal ves of DHl,DlPP a,11卜 41:ヽ 1「

タ

|

――J



Decision : The committee considered the case as per agenda

matter in the presence of technical representatives of DHI,

'decided to call for the following information from the firm :-

i.Thc description of exportitems may bc speciicd.

|ヽ熟 Oittti■ 9■
OnゃF,Wast'撃 Cl,ⅢCO・  ,II

^ヽ

■ 十 1ヽ ■1 ltl■  tヽ・  、1‐ |      ' 1 、. _  | 、     `‐ :.

ICasc is defcrred.

and delibcrated on the

DIPP and ⅣISME It is

■:lirが,|゛い で■
at,(1 Iヽヽ 1ヽ卜t l「 lS

ICase    No.:41/5/80-Party Namc:GODREJ&Mcct  No/Datc:5/80‐
ALC2/2018        BOYCE  MFG. CO.ALC2/2018

10

4

10

5

Case
ALC2/2018

--E-a- r'ile izu-a File llic.No/Date:03108208 I

[oigoloso/00092/AM:9 l:$l9al040looo73lAM19 ll2 
it / lo7 'os'2ots I

Decision : The committee considered the case as per agenda. It is decided to send the

copy of the application to DIPP for their examination and comments. Case is deferred
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一
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lcase    No.:44/5/80… Party Name:GOE

IALC2/2018        1:猟:E  MFG.1  臨緻所I  H:01/80/050/0009J/AM l9l '.uJl94tu4uluuuou/Alvllv/ v t .v).zv to

Decision : The committee considered the case as per agenda. It is decided to send rhe

copy of the application to DIPP for their examination and comments. Case is deferred

106

10

7

icase    No.:46/5/80‐ IParサ Narne:S AND
IALC2/2018        ENTERPRISES

i : o t)golos o/00095/AM t 9 l:04 I 24 t o4o t 00027 aM 1 9 
| 
03

I ;l 07.05.2018

P,ⅣIect  No/Datc:5/80■ Status:  |
IALC2/2018      1Deferred l
28.06.2018                    1――――― ――而繭O1643「¬11380/050/00095/Aヽ:||∫ [::ち4/040/00027/Aヽ :||∫ ltF・

Noソ

D00し
f
DlrO
押メ /

騨 漂 ふ
郡 b日

・ .   .10'1‐ :

ILTD., 28.06.2018

IHQ         FilclRLA         Filc Lic.No/Date:031082081
:01/80/050/00090/AM191:03/94/040/00075/AM19 113                  1
/                     ブ                     

ー07.05.2018           
‐

Decision : The committee considered the case as per agenda. It is decided to send the
. : -rr --- ^-^ r ^^-^^-^^-+^ r1^^^:^ I^f^-*^,{

copy of the application to DIPP for their examination and comments. Case is deferred



copy of the application to MSME
deferred

for their examination and comments. Case

」
Case

lALC2/2018
No.:5215/80- Party,

ICABLE LIヽ41TED Deferred

10

8

IHQ          FilelRLA
:01/80/050/00101/ANI119 1:11/2

プ         ン

D;ai.i; t Th" -"o-.niti.. *nria.r.a trr. .* u, p.. ug.rar- It ir d..,d.d to*.rd 
""copy of the application to MEIT for their examination and comments. Case is deferred

Case    No.:53/5/80-Party   Namc:BIRLA Mcet  No/Date:5/80■ StatusI
ALC2/2018        CABLE LIMITED    ALC2/2018       1Deferr

28.06.2018          1

濡躙F耐「
10

9

Decision
copy of
deferred

: The committee considered
the application to MSME

the case as per agenda.
for their examination

It is decided to send the
and comments. Case is

Case     No.:48/5/80‐ IParty

ALC2/2018        FURI
Nantc:BIRLA

FURUKAWA  FIBRE

1蹄寵 D,PⅢ
VATE

HQ
|:01/80/050/00097/AM191:17/24/040/00005/AM19 01

NIlcct   No/Datc:5/80-

ALC2/2018
28.06.2018

IU l

109.05。2018

１

０

1/ |'

Decision : The committee considered the case as per agenda. It is decided to send the r

copy of the application to MEIT for their examination and comments. Case is deferred

Case~~No■ 57/5/80‐ Party ~~~
ALC2/2018 IName:SPIROTECH

Meet  No/Datc15/80‐ S

11

1

IName:SPIROTECH   IALC2/2018
1HEAT EXCHANGERS 28.06.2018
PVT.LTD.       |

HQ         File RLA         File
:01/80/050/00106/AM19::05/24/040/00049/AⅣ l19 173

09.05.2018

i   =司IDecision:The conllnittec considercd the case as per agen

lmtttcr in the prcscnce of tcchnical rcprcsent江 市cs of DHI,DIPP and MSME It isl
decided to ratify the norms as under :_

i. The import item at sl. No I is allowed with 1 ohwastage

3多一

|



ii. The import item at sl. No 2 is allowed with 2 %o wastage.
iii. The import item at sl. No 3 is allowed with 0.5 % *aitag"
Thc RA concerncd may takc necessary actiOn as perthe dccision ofNC.

１

つ
乙

iCase  No.:16/5/80‐ Pa■y Narne:ULTRAIMeet No/Date:5/80-
IALC2/2018        ENGINEERS       IALC2/2018

1                     128.06.2018

1HQ          FilclRLA         File LicoNo/Date:3H00670
101/80/050/00065/AM191:31/83/040/00017/AM19 46

/       ′       111.05.2018
I)ecisiOn:「 Fhe comlnittee considered the case as per agenda.It is dccidcd to send the
copy of the application to DIPP for their examination and comments. case is deferred

Cおe  NQ5″ y80‐ Ptty 猛ヽαおёЁご藤耳 ip嘉 ■/80-E画面¬

■
―
■
　

う
Ｄ

rase  No■ 54/5/80‐ Party  Narnc:]
,ALC2/2018        1HITACHI    z
l           lLIMITED
Fルご
~~~~~~~―

一―   … 1 1ヽ 7 ▲

1 濡陣編
IDecision:The committee considercd thc c,
copy ofthe application to lDIPP fOr their cxallninatiOn and cOmmcnts.Case is deferrcd

Case   No.:55/5/80… Party   Naml
‐ALC2/2018       1HEAVY
I             ENGINEERIN(
|           ILIMITED

F≧攣 :車  
濡
露篇
面爾
「 ¬

器雷:『Lt糠i琴lvi:rttF‖思
1:reprtsc■誠得rt需寵器

『
1:e露傷』

nfl:|

|

|

i.The importitem at sI.Nol,2 and 3 arc a1lowcd under SION C-1647         1

「嘔

"´

整響型 型 賞 l兜_里聖I三空 型 些 望 ヅ _巴__」
‐Case    No.:64/5/80-
ALC2/2018

Party Namc:VICTORA
AUTO PVT.LTD

Mcet  No/Datc:5/80-

１

５

Decision : The committee considered the case as per agenda. It

骰3

IHQ          File
l:01/80/050/00113/AⅣl19

/

File

:05/24/040/00080/AM19

18



lcopy of the application to ⅣISⅣIE for their examination *a .orn-"rrt-. Cur. irl
deferred

1脇  1   匿1/ηv助“
創~

|                         |
1         28.06.2018

IHQ

:01/80/050/00111/AR/119 1:o5/24/040/00068/AM19:88

/

Filc Lic.No/Datc:05104064

‐16.05.2018

FilelRLA

１

６ Decision : The committee considered the case as per agenda
matter in the presence of technical representatives of DHI,

and dclibcratcd On

DIPP and NIIsレIE It
decided to call for the following information from the firm :-
i. Specify the total export/import item in number
ii. The weight of each export / import item
iii. The reason for usage of magnetic steel
Case is deferred.

1脇
側8m卿

卜

1孫 MM駅
隔 /2織
D…

聴 れ dl

:_  巨MⅡD 「厠"∝8  1  1

11

7 Decision : The committee .onrid.r.d tf,e rrs. as per agenda and deliberated on
matter in the presence of technical representatives of DHI, DIpp and MSME

thc

lt is

decided to ratify the norms as under :

li. The import item " Electrolytic Manganese metal flakes/ chips" is allowed with I %
rwastage.

,The RA concerned may take further necessary action as per the decision of NC.

Case   No.:56/5/80‐ Pany Name:VICTORA IMeet  No/Date:5/80-Status:  |
ALC2/2018        AUTO PVT.LTD    ALC2/2018       1Deferred l

l                    lぅ oハ κ ぅnlo                    l1       28.06.2018 J
:01/80/050/00105/AM191:05/24/040/00091/AM19 136

/                    /                    121.05.2018
|                   |~~‐ ~~‐ ~~^―

          |

IDecision:The collmittee cOnsidered the case as per agenda.Itis decided to send the
copy of the application to MSME for their examination and comments. Case is
deferred

|

Name:VICTORAiMeet No/Date:5/80-iStatus:

戸

剛

“

0/00119/A」背

肝

5Ю

“

Ю∞

"晨
J背

|だ 窯

α

“

Ю

"Ю

「

HQ          File lRLA
:01/80/050/00105/ANI119 1:05/24/040/00091/A:

１

８

1l Case No.:63/5/80- Party

3タ



9  ALC2/2018 IAUTO PVT.LTD IALC2/2018

128.06.2018

Lic.No/Datc:05104065

50

22.05.2018

File RLAHQ
:01/80/050/00112/A市 119

1/

File

:05/24/040/00096/Aヽ /119

1/

Decision : The committee
copy of the application to
deferred

the case as per agenda.
for their examination

It is decided to send the
and comments. Case is

consldcred

MSME

Case

ALC2/2018

つ
４
１

０

HQ File RLA Filc Lic.No/Datc:0310821
:01/80/050/00120/Aヽ 1191:03/95/040/00150/AM19 154
/                    7                    22.05.2018

Decision : The committee considered the case as per agenda. It is decided to send the
copy of the application to DIPP for their examination and comments. Case is deferred.■ ■ ■  ■V■ L■■‐■■ νハ u■ ■ュニ■■

“

し■υニユ

“

uい しυュニ■■■■し■■し0.し 00し ユDuし ■し■■しu l

Case    l
ALC2/2018

Status:
Approved

12

1

12

2

Decision : The committee considered the case as per agenda and deliberated on
matter in the presence of technical representatives of DHI, DIPP and MSME
decided to ratify the norms as under :_

i. The import item at sl. No I is allowed with I Yo wastage .

ii.The import item at sl. No2,3,&4 are allowed with 2 o/o wastage
iii. The import item at sl. No 5 is allowed o.5 % of FOB value.

The RA concemed may take further necessary action as per the decision of NC.

F″ “
8M7/5/80‐

1職ボ

m而
輛

1緑ボ

麟 5/80-胃

司

|    1辣
°α田

 |
IHQ      FilelRLA      File Lic.No/Dtte:311006701    1
:01/80/050/00096/AM19:31/83/040/00023/AM19‐ 61          1     1
/                    ブ                    24.05.2018          1         1

Decision : The committee considered the case as per agenda. It is decided

|  1榊 m
lHQ          FilelRLA

,

Mcct No/Date:5/80‐
ALC2/2018
28.06.2018
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ｓ

■
１１

．
１

Ｈ
‘
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tarje



copy of the application to DIpp ( chemical 
.1

is deferred
for their examination and comments. Case

Case
ALC2/2018

No.:60/5/80- Party Name:VICToRA IИ cet No/Date:5/80- tatus:
PVT.LTD IALC2/2018

128.06.2018
Deferred

12

3

Decision : The committee considered
copy of the application to MSME

the case as per agenda. It is decided to send the
for their examination and comments. Case is

12

4 1  陣蕊
IDecisiOn:The cOnllnittce considered the c

deferred

10pyof■ e叩

"C“
On b DPPおHhさre編面

`l薦
臨 I:黒:■卜I:Ⅱ蔓 |

copy of the application to MSME for their examination and comments. Case
deferred

iCase   No.:59/5/80¨ IPa■y Name:LIFEEONG Mcct  No/Date:5/80-Status:  |
ALC2/2018        MEDITECH PRIVATEIALC2/2018       1Deferred l
1              1マ ¨

^           ,^^^´ ^^´ ^       |      `|               ILTD.           28.06.2018
||               ILTD。

11980/050/00108/Aヽ:||「 |::ち 3/040/00098/

/       ン
IDecision:Thc coFninittec considercd the c■′0し■●ユυ■■● ■1lC しυ■11111lLしじじ しUl151uじ lcu LHじ  じaSc as pcr agcnoa.lIIs ceclocc 10 SCna tnci

copy of the application to DIPP(chemical) fOr their examination and commcnts.|
Case is deferred

つ
４
１

　
５

12

6

No.:65/5/80- Party Nalnc:BIRLA,Meet No/Date:5/80- Status:

ヽ /

f薔2側8m卸併鶴EE淋罫腸謂
脇:判
畷
~|

IIIQ              Filcll:ら
4/040/00095/Aヽ :||∫

|IF・

No/1Date:05104066 1
:01/80/050/00107/Aヽ 4191:05/24/040/00095/Aヽ 419/  /  h"‰
IDecision:「Fhe comllnittce considered the casc as per agen

Case    No.:69ん /80‐ IParty              Mcct  No/Date:5/80‐ Status:
ALC2/2018       1Namc:UNDERCARRIAG ALC2/2018       1Deferred

E  AND  TRACTOR 28.06.2018
PARTS PVT.LTD.

12 Case

3`



7  ALC2/2018 CABLE LIMITED   ALC2/2018
128.06.2018iHQ rilelnro --- F,t.iiiffi

:01/801050/00il4/AMt9 cfi/24/040/00005/AMl9 138 ;/ / i28.os.2ol8 
i
I

Decision : : The committee consiaeria trr.-*r" 
^ F. "g;;d" rt ir-a".ia.a t" ..rd tt"

-9"ry"ry! pi!.rfo, toMEIT for their examination uri 
"o--"nts. Case is deferred

CaSe    No.:66/5/80‐ Party   Name:ULTRA‐ Mcet  No/Date:5/80-
ALC2/2018        1ENGINEERS       IALC2/2018

128.06.2018

:01/80/050/001ls/AMl9 l:3 U83/O40tOO02BtAMtg l$ r'/ _V l2s.os.2ot8 I

i

F
-- jcoPY of the application to DIPP for their examination aid commenis. Case is deferreJ-

Manual Case

S.No.68

Deferred

Status:
Deferred

12

8

M/s   h4icron
instruments

Pvt.Ltd.New
Delhi.

F.No.01/80/050/00065/AM18/ Lic. No. and
date

Meeting No.05/19

No.05/24/040/00643/AMll
0510402041
Date 23.3.2017

Date:28.06.2018 Request for Enhancement of
norms.

Decision: The committee noted
DIPP on 16.3.2018 for their examination/ comments and their comments awaited.
Case is deferred

S.No.69

M/s L& 丁
MHPS  Ltd.
丁urbine

GeneratOrs
PVt     Ltd.
Mumbai

F.No.01/80/050/00391/AM14/ ｄｎａ０Ｎ・ｌｃ
．

ａｔｅ

Ｌ

ｄ

Meeting No.05/19 RLA
No.04/24/040/00510/AM14

0310753791
Date
15.10.2013Date:28.06.2018 Request for revision of

Decision:.The committee noted tnat sonre rrnport items are@
NC. However the firm has now requested to allow these items were forwarded to
DHI and DHI vide their U.O NO 3 t1o4t10 -tsw ( B ) has recommended and this
office as per the decision of norms committee meeting no dated has requested
to DHI to clarify the present recommendation and in this matter DHI has not
furnished their reply so far. Hence it is decided to deferred the case .

S.No,70

Case No.A/R―   IM/s    l戸 。No.01/80/050/00488/AM14ノ I Lic.No.and

タケ

Case No.A/R -

Case No.A/R -



Himenv:ro
Environmenta
l  Engg.co.
Pvt.Ltd.Delhi

DES.| date
Meeting No.05/19 RLA

No.05/23/040/00367/AM14
0510374103
Date
19.12.2013Date:28.06.2018 Request for revision of

norms.
Decision:Thecommitteenotedthattherequest
the firm was sent to DIPP on 28.2.2018 for their examination/ comments and their
comments awaited. Case is deferred

S.No.71

Case No.A/R - M/s Larsen &
Toubro Ltd.
Mumbai

F.No.01/80/050/00412/AM17/
DES.|

Lic. No. and
date

Meeting No. 05/19 RLA
No.03/95/040/00387/AM17

0310807591
Date 2.9.2016

Date:28.06.2018 Request for Description
amendment of norms.

Decision:Thecommitteenotedthattherequesto
copy of application to DIPP for their examination/ comments. Case is deferred

S.No.72

Case No. A/R-
115

M/s.Automat
lrrigation  Pvt.

Ltd.,Dclhi

HQF.No.01/80/050/00270/AM
14/DES.I

Lic.No.&datc

MeetingNo.05l19 RA.F.No.05/23/040/00199/ANII

14

0510362949
Date 20.08.2013

Datc:28.06.2018 Request for fixation of norms.
Decision: The committee noted that the request of the firm and decided to send
copy of application to DIPP for their examination/ comments. Case is deferred

S.No.73

Casc No.A/R ―
163

M/s Boysen
India Ltd. Utter
Pradesh

F.No.01/80/050/00138/AM16/

DES.I
Lic. No. and date

Meeting No. 05/19 RLA
No.05/23/040/00096/AM16

0510394521
Datc 10.06.2015

Datc:28.06.2018 Request for revision of norms.
Decision: The considered the case as per agenda and decided to defer the case.

S.No.74

Case No.A/R-16 M/s.TATA Sikorsky Ac Ltd.,Tcl

Fo No.01/80/162/301/AM18/DES‐ I

SutteCt:EOU― M/s.TATA Sikorsky Acrospace Ltd.,― LOP No.
PER:076/EOU/VSEZ/HYD/201l datcd 25.7.201l for flxation of
、vastage norms for export product``IIelicoptcr cabin kits and parts&

accessories for Aircra食 '' against import itcms l. Stainlcss steel bars

hods2. Stainless steel tube/pipes 3. Stainless steel round bars.

NIlceting No.05/19

Datc:28.06.2018

Decision: The committee noted that the request of the firm and decided to send
of application to DIPP for their examination/ comments. Case is deferred
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S.No.75
Casc No.A/R-17 M/s. Rewdale Precision Tools pvt. ffi

F.No.01/80/112/300/AM18/DES― I
Subject: Fixation of wastage 

"oPull studs ( sK50) against import/indigenous raw materials steels-RodsⅣlccting No.05/19

Datc:28.06.2018

S.No.76
Casc No.A/R-18 M/s.GodreJ&

Boyce  Mfg.
Co.    Ltd.,
Mumbai

F.No.01/80/050/00646/AM17/D
ES.I

Lic. No. and date

Meeting No. 5/19 RLA
No.03/94/040〃 00943/AIИ 17

0310810568
Datc 17.1.2017

Request for revision of norms.

Decision: The committee noted that the
copy of application to DIPP ( chemical ) for their examination/ comments. Case is

S.No.77
Casc No.A/R-19 M/s.  Schott

Kaisha   Pvt.

Ltd.,NIIumbai

F.No.01/80/050/00431/AM17/D
ES.I

Lic.No.and date

Meeting No. 5/19 RLA
No.03/95/040〃 00365/ANI11 7

0310807145
Date 10.10.2017

Date:28.62018 Request for fixation of norms.

Decision:Thecommitteeconsideredthecaseaspe'agen
as per the written comments furnished by the DIPP (TSW Section ) vide their F.No.
7,134,2018 -:ISW dated 29.6.2018. A copy of the letter attached at the end of minutes.

■■■■,■士十■±■■,■■■士十■■士士十十十ヤ±■■■,■,■■■■力■,彙十
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No: 47 oL7 / 66 /2018 /rsw / 
D3

_ Ministry of Commerce & Inddstry
Department of Industrial policy & promotion

(Technical Support)
Udyog Bhawan, New Delhi

Dated, the I SApril, 201g

OFFICE MEMOMNDUM

subiect: Ratification of norms in respect of AA No. 3110066960 dt. 10.01.201g
issued to M/s Nipro India Corporation pvt Ltd.

Ref: DGFT . I.D. Note No.0 1/80/ so / 3t B / AM-18 / DES-L /884 dated 19.3.20 18

Export Product (EP): Stainless Steel Cannulaes made out of Stainless Steel Strips.

Taking clue from SION C816, C679, CS37(a) and consumption details submitted by
the applicant, the above three Ms may be ratified as under:

(v)

(vi)

(vii)
10000 Nos.of EP.

2. This issues with the approval of rechnicalAdviser [Boiler).

Import item at Sl. No. 1 (cold Rolled stainless steel Strips sus 304 Finish
BA2) may be allowed as 1.20 Kgs./Kg. content in the Ep.
Import item ar sl. No. 2 (Grinding wheels 600 - 1000 Grit size)
allowed @ 0.003 Nos, per 10000 Nos. of Ep.
Import item at sl. No. 3 (Glass Beads) may be alrowed @ 0.15

may be

Kgs. per

[Sundeep Chauhan)
Development Officer

Tel: 3200
To
Directorate General of Foreign Trade
(Sh. S.K. Panigrahi, E.O.)
Udyog Bhawan, New Delhi

り
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F.No.7′ 134′2018‐TSW

M!NISTRY OF COMMERCE&INDUSTRY
DEPARTMENT OF!NDUSTR:AL POL:CY&PROMOT:ON

(TSW SectiOn)

Subject: Advance Authorization No. 0310807145 dated 10.10.2017 for the
export of glass barrels (syringe) in various capacity - M/s Schott
Kaisha Pvt. Ltd.

Ref : DGFT UO. No.011801501431/AM-17|DES-11117 dated 29.05.2018

Taking cue from SION A-1034 and also in the past, meeting no. 38 dated
22-02-2011, 20o/o wastage was allowed for manufacture of similar item.
Accordingly, following norms is recommended:-

Export ltem : Glass Barrels (Syringes) in various capacities with our without
needle (cannula) sterile or non-sterile.
Net weight of glass tubing in resultant product - 15660 kgs.
plunger tip - 11,60,000 nos., net to net, tip cap - 11,60,000 nos.,
net to net and needle (cannula) - 11,60,000 nos. net to net.

Quantity : 11,60,000 nos.

lmport ltems :

ｌ
．̈
０

Ｓ

Ｎ

Item Description Qty recommended

Relevant Glass Tubino 18792 Kq
2. Plunger Tip/Rubber Stopper/Plunger Stopper net to net
3. 丁ip Cap net to net
4. Needle (Cannula) net to net

Consu!tant
29.06.2018

DGFT(DES¨ l)

留 ′


